
IN TIiE IYATIONA! COMPA{Y LAW TRIBUNAL
I]YDERABAD BENCTI, IIYDDRABAD

cP (lBl No.t2619/HDB/2ulo
undcr se-Ucn 9 ot Lh- tB Code, 20 t6

R^eao,siLh pLle 6 ot rhF Insotvcnc, dd Bankruprly
tAppr'c-tron o {djudrr,inB Aurt_oriryt Rutes 20i6

In the patte! ofr
M/s. MAHADDV PROFTLES PRwATE LIMTTED

M/s. Deepal{ Fasreners Limited,

Resd. olltice:46 Floor, 1* Mau,

MaU Road, Ludhiana,

Punjab - 14r 001.

Venus

M/s. MAHADEV PROFILES PRMTE LTMITED,

Regd. Office: ,A 30, Shankd ToweE,
Bcsidc Albnabad Bank, Balanagar,

Hydcrabadr Telangana - soo 037.

Parties/Coupsels Pre.e!t:

Opemtional Creditor

MDIi(BER

Order delivere.l onrO2.Oa.2Ol9

IJUDICIAI' (.ANAJ{AHA PADMANABHA SWAM!.

Shri. Abhishek Dash, Counsel

For the Respondept/Corporate Debtor:



PER: I{.ANAITSA PADMAI{ABIIA SWAMY (MEMBDR JUDICIALI

ORDER

1. Undc. considerarion is a Company pctirion fled by M/s. M/s. Dccpak

Fastencrs Limi|ed (in shorr,,peritioncr/O!e.ationat C.ediror) against M/s.

cP ttBtNo t46i t/HDts/2att

MAI]ADEV PR]VAIE LIMITED

l{dcrabad, ltlangana S llte and rhe Rcspondcnr / CD regularly rransacred

PROFILES

'Respondcnl/Corporate Dcbtorl under section 9 of rhe rnsotvency and

Bankruptcy Codc 2016 (in sho.t, I & B Codc 20t6J Read with Rute 6 ofthc
lnsotvcncy & Bankruptcy (Appticarion to Adjudicating Autho.iry) Rules,

2016 (lo. brcviry, .rB Rules 20t6').

2.The Petitioner Coftpany is a Compary rcgisrered under rhe Companies

Act, 1956 and havnrg irs Rcgd. Ofice: 4rh aloor, lsr Mal, Malt ltoad,

Lldhiana, Punjab and ir is engaged nr the busjness ot manufactu.ing

prcducts. The Responden!/Corporate Debtor is a

company r$istered under the Companies Act, 1956 having its Registcred

Oilice lrA-30, Shanka. Towefs, Besi.le Alahabad Bank, Batanagar,
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with the Operarional Credito. for rhe purchase ot nuts and botts, vidc

purchasc o.dcr bearing No .MppL/p.O / 25 \ 12A16-2A17 dated 2r.01.2017

aoountrng ro Rs.9,70,3t2l (Rupees Nine Lakhs Scvenry Thousand Th ree

Hundre.l and Seventeen only).

4. It is stated rhar an amount oiRs.9Z,026l_ (Rupees Ninety Seven Thousand

Twcnty Six Onlr) ivas credired in rhe HDFC Account

( -ed or or rn ul./01/"s,uo"dd1". c na\n en, oyhe



llllilll "l!)tr)t ",,, ",,
Pase 3 aft

no.10601 dated 24.04.2017 amounrinS ro Rs.24,7731- (Rupees Twenty

Four'l'housand Seven Hundred ard Seventy,fhrec Onty) vjde invoice

no.30616 dated 25.o4.2olz amounring to Rs.6,48,621l- (Rupees Six

rakhs Fo.ty Eight,rhousand Six Hundred and.tvenry One Orly) and

rnvolcc no.30736 dated 26.04.20r7 amountins to Rs.2,96,924l_ (Rupees

'l wo Lakhs Ninety StxThousand Njnc Hundred and Twenty Fou. OnM dd
thc Corpo.are Debtor isslred a cheque lor the batance amount of

Rs.4,73,2a5/- (Rupccs Dight Lakhs Sevenr], Tbree Thousand Two

Itundred and EightyFile Onlyjdated Os,h May,201? but thc saee chcque

rvas never received by thc OperarioDaL Creditor and the same has bccn losr

bcio.e rcachn4 tbe Petirioner/oc. The Opcralional Crediror vide letrer

datcd 25t May,2017 asked $e Corlorate Dcbtof to setrle rhe accounr.

6.lr is stared thar thc corporate Dcbto. vide jts cmait dated 2a.a7.2a77

adnit|od thc due amount and turthe. promiscd !o relcase rhe pending

paymenr. fhe Opcrarional C.editor sent vadous .cmin.lers to rhe

corporate Dcbtor ro clea. rhe amounr due and submit C Forms.

@$3"X*, -t t o'h-r th. opcrd,io'. |, reo Lor h€.,,r d"," "upp....d

lEL'rDiitlfLakhs se.ienty Three.rhousand Two Hundred and Eighv Five onty)

is siill due f.om the Co.porate Dcbtor and the Corporate Debror tjll date

has not submitred C FORMS tor an amount of Rs.r9,40,638/ (Rulees

Ninctecn Lahhs Fo.ty Thousand Sia l.tundred and Thirty Eisht Onty) for

which ths Cenrral Sates,lhx Deparhent has issued notice to. imposition

ol penalty for an amount of Rs.1,08,977l (Rupees One Lakh Eighr

'lhousand Ninc Hundred and Serenq, Seven Only).

8,It is stared rhat a Demand Noticc unde. Form 3 dated 22.06.2018 was

fi W"4$\h. r\' ro.40.618/-,R!.oFes l\.ne,r,' - kns f o,,\'r h, J"dnd su

,"dg t$l# .nJ rhi, ) E,rh, u, y dnd -m"Ln. r .<s.u./r :ar, ,p,pe-\\$f;flrl.."..",,""
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Scventy 1h.ee Thousand.rwo Hund.ed and Dighry Five Only) atong kith
inrcrest t8% perannum aftounting ro Rs,l0,30,3Z6l- (Rupecs.ltn Lakhs

Thrry 't housand 'fhree Hundred and Sevenry six Odty) and Rs.1,0s,977l

(Rupccs One Lakh Dighr Thousand Nine Hun.lrcd Scventy Seven Only)

towards non sLrbmission orC Fo.ms as per Cent.al Sales Acr.

9. The Learned CoLrnsel for the petirioner/Operarlonar creditor in its
Application has artached copy or severat docutuenrs in orcler to prove

rhe existcnce ot Operarional Debt and amount in defauk. The followinA

Purchase Orde., SratemenL of Accounts, various tuvoices and to.ry

recciprs etc., a.c filed as srated below:

> Coly of Plrrchase Order bearing Na_MppLlp.A /251/2116-2a:'7

Copy ol Statement ofA.counts of HDFC Bank.

Copt ofvarious invoices issued by thc Coryorate Debtor along with

Cupy oi Lcfter darcd 25.05.2017.

opJ oI c mail Corre\londence,

.py or Demand Not.r dared 22.06.20Ia sent by Operarrunal

Cndrorl ro rh, Corpotuu Dcbror demdndinp paymenr of dJe

Tabular Compuration ofthe anount pen.ling.

Copy of the postal .eceipt drd e-mail Correspondence showdg that

the Dcmand Notice has becn sered upon the Corporare Debto..

Copy ol the Maste. Dara ofthe Corporare Debtor.

Copy of Certificate oftncorpo.ation oI rhe Operational Creditor.

Copy of Proolofsenice upon Corporate Debtor (e majl and postat



> Copy ot c-mails betwccn the petirioner/Oc & Rcspondent/CD

darcd 29.11.2018 ald 06.12.2018 admitting the deor.

> Copy ol Demand D.aft.

10. Thc harrcr was posted for hearing on va.ious .tates viz., t3.03.20r9,

45.04.2019, 21.042AI9, 09.05.2019, 06.06 2019, 14.06.2019, and

03.07.20t9. The Counscl represenring the petitioner/Operational

. Crcdito. was prescnr an.l ma.le n$ submrssions. The

Rcslondenr/Corporare Debro. faiied ro appea. befo.e this Adjudicari.g

Aurho.io/ either by itsclf of throlrgh a reprcsentative despite of granting

suftcicnr time, hencc the Respondcnt/Corpo.atc Debtor was p.oceeded as

ex-pa/te an 24.O4.2A19 .

ll.Altcr hea.ing submissions ot rhe counsel for rhc pctitioner/Operationat

creditof and having perused rhc .ecord, rhis Adjudjcarjng Aurhority js

sansfied that rhe Pelitioner has proved its case by ptacing evidence rhat

defaulr has occurred for which the Corporate Debror was responsible to

pay. 'l hc Petitioner has also placcd on record proof of sending notices ro

ffilj;.N. ,oo.,oer. cD r! hF. pp(.rn, ^ a,,o .o, nrr.ns sub us5.on, ino
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circuhstances, having sarisfied wirh rhe submissions made by the

Petitione./OC this Adjudicating Authority is inclined to admit the instant

12. Acco.dingly, this insrant pctirion is admirted and rhis Adjudicating

Authoiiry ordcr the commencement oflhe Corporate Insolvency Resotution

Process which shall ordind.ily ger compteted within rhe time period

snpuhted as per the Code, reckoning trom the day this order is passed,

l1 lhla Adn,;i..iirf,
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Corporare Debro.'s managcmen I imnediatcty. Hc is also d;ected to caDse

public announcement as p.3scribcd under Scction 1S of the tnsolvency

and Bankruptcy Code, 2016 wifijn three days from the dare the copy of

rh's ordcr is received, and callfo. submissions ofctaim in the manne. as

14 'lhc moralorium is hcrcby dectarcd which shau have etfcct frotu the .la!e

of this O.dcr till tbe comptetion of Co.porale hsolvcncy Resoturion

P.occss, io. the purpose refer.ed ro in Section 14 ofthe I & B Code, 2016.

It is he.eby ordere.l ro prohibjt altotrhe lollowiog, nameiy:-

a) 1he i4sritutiah aJ suits or continuatian af pending suits or placeedings

aganst the Corpomte Debta. including execution of ang judgmetut, declee

at o,ler n diV caun aJ lau, dbunat, arbitrdtion panet or other autharlts.

bl rtdn*fling, entunberins, atienoting ar dEpasins of bs the Coryorate

Debtot 
'ns 

of its 6sets ar aas lesat nght or benefaial intercst therein;

c) An! acnotu b fore.lose, recaw or eifore anV seanry iI1frest.reated bA

the Caryorate Debtor in rcspect of its ptoperty inctuding anv dction under

ffit>** ""r -.n and p?@a-,tudia1 at \aarcat Asspt > d1d Lnto.^pfr-rt
//^6i,,.!.1,a,%\
g.f F? ffi"'- ^'"e 
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apto.ea adu t,w pos\e..ianot thp Corpa'tlP Dparc..

16. 'l})c IRP shall comply wiih the provisions ol

of the Code. The directo.s of rhe Co.porare

15.'lheSupplyof essential goodsorscrvicesof rheeorpo.ate Debtorshallnot

be terminared o. suspended orinre.rupted durins morarorium period. The

provision of Sub-secrion (1) of Section 14 shalt nor apply ro such

transacton, as rotiticd by the Cenrrat Cove.nlrcr!.

sections 13 (2), ls, 17, & t8

Debtor, its promoters or any
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under Section l9 and for discharyinghis funcrion under Section 20 otlhe

I&BCode,20t6.

The Operatioral Creditor a.d the Regisrry a.e directed to send the copy of

this Order to IRP so that he could take cha.ge of rhe Corporare Debto.,s

assets etc., bd make complianoe with rhis Order as per the provisions of

l&Bcode,20t6.

The Rceistry is directed to communicate rhis Order to the Operational

Creditor dd the Corpo.are Debtor.

The derailed address of the IRp are as follows:
Ms.Medarametla S.inivasa Mano Ranjani
rBBI/rp 001/rp-p00736/2017 20lA/|1235
e-mail: maro3raniani@qmail.com
Cell:9848559322.

stant Perition is hereby admirted,
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K. ANANAIIA PADMANAII{A S1VAMY
MEMBERJUDICIAL

-r1.


